RAJYA SABHA [13 December, 2006]

greater and greater display of the Armed Forces. There is a more serious problem
for the National Capital. The way the Capital is constructed and the way we have
the parade from Rashtrapati Bhawan down to India Gate and beyond, the city is
divided into half and half. I have served in this Government for long. For the
entire months of November, December, January, and February there is no work
done by the Government, by the officers certainly, Ministers maybe.
..(Interruptions).. Because we cannot get from this side to that side. The entire
green belt of Delhi, which the citizens want is vandalised and destroyed. After
the Parade, the Armed Forces do not even bother to clean it up. Parts of the lawn
is cemented for ever. Are we going to destroy this heritage of the country? Yes;
we are proud of the Armed Forces. Is it necessary to display them every year with
outdated weapons? No country does it. Would you consider having the Parade,
once in two years, or once in four years? America does not do it. India and
Pakistan do it. ..(Interruptions)..

SHRI A K. ANTONY: Sir, occasionally, similar suggestions were coming
from many individuals. But after considering all aspects, successive
Governments took a decision that there is no question of postponing the Parade.
It will be a continuous thing; every year we will be having it. And it is the national
demand. There are some inconveniences, but, year after year, we are trying to
minimise the inconveniences to the citizens of Delhi.

As far as rehearsals are concerned, we are trying to have rehearsals only on
Saturdays, Sundays and holidays. The rehearsals except full dress rehearsal, are also
restricted to the western side of India Gate. That way we are trying to minimise
the difficulties of citizens. But, at the same time, more than anybody else, the
citizens of Delhi are more anxious to have the Parade every year.
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Villages to be merged in territory of Bangladesh due to fencing

1%309. SHRI RAM JETHMALANI:
SHRI RAJ MOHINDER SINGH MAJITHA: 7

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that 40 villages from Nanjihi to Dauki and from
Dauki to Jalyakhola located on Indo-Bangladesh border are going to merge

TOriginal notice of the question was received in Hindi.
11 The question was actually asked on the floor of the House by Shri Raj
Mohinder Singh Majitha.
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within territory area of Bangladesh while erecting fence on the border of India;
(b) if so, the names of these villages;
(c) the extent of land, India has to lose due to this fencing;

(d) whether it is also a fact that Government's attention has been drawn towards
these villages by several Indian organizations, so that slipping of the said villages
within Bangladesh's territory can be prevented; and

(e) if so, Government's reaction thereto?

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATH): (a) to (e)
A Statement is laid on the Table of the House.

Statement

(a) to (e) No, Sir. It is not a fact that the said villages or for that matter, any
other Indian village/es located on Indo-Bangladesh border are going to be merged
within Bangladesh territory on account of fencing along the border. In fact, no
fencing has yet been constructed covering the said villages. The matter
regarding construction of fencing in certain patches within 150 yards where
some Indian villages or part thereof may have people residing between the Zero-
line and the proposed alignment of fencing at 150 yards from the border has been
taken up with the Government of Bangladesh at different levels with a view to
arriving at a mutually acceptable solution.

There are some Indian villages elsewhere on Indo-Bangladesh border where
habitations exist between the fence and the Zero-line. Gates have been provided
at appropriate places for easy movement of inhabitants whose land or houses
fall within the fence and the International border. Necessary security is being
provided by BSF in the concerned villages.
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SHRI ROBERT KHARSHIING: Mr. Chairman, Sir, may I draw the
attention of the hon. Minister of Home to the fact that, first of all, the spelling
is wrong? Dauki falls under my constituency; it is Dawki, not Dauki.
Secondly, Sir, I appreciate his first part of the reply that no construction of
fencing has been done on the border between Meghalaya and Bangladesh, but in
the second part, the hon. Minister has stated that there are Indian villages situated
between the fence and the zero line. That is, practically, no man's land, because
from the Bangladeshi side, they are not constructing any fence, so they are
claiming right up to the fence. May I know from the hon. Minister what the
condition of these villages is which are barred from our side by this fence with
only a gate which opens once in a day, and which are claimed now by
Bangladesh? What is their status?

SHRI SHIVRAJ V. PATIL.: Sir, the land on the other side of the fence is not
no man's land. It is Indian territory; it is part of India, and nobody
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should come to the conclusion that simply because the fence has been erected
at a distance of 150 metres away from the international border, the area on the
other side of this fence has become part of Bangladesh. That position is not
correct, Sir. That is neither our position, nor the Government's position. Let us
be very clear on that ...(Interruptions)...

SHRI ROBERT KHARSHIING: But Bangladesh is claiming those villages
...(Interruptions)...

SHRI SHIVRAJ V. PATIL: Sir, it is not a question of who claims what and
all those things. We have not received any claim of this kind from Bangladesh
saying that this land, which is 150 metres away from the international border, is
their border. Now, any idea of this nature is, really, not helpful. This is not the
correct position. But if they are on the other side of the fence in the area which is
covered by 150 metres away from the international border, we have taken care to
see that they get access to this side, the Indian territory, at many places
through gates and many other things.

SHRI DWIJENDRA NATH SHARMAH: Mr. Chairman, Sir, infiltration of
Bangladeshi citizens into India is a very sensitive issue for Assam and North-
Eastern region, particularly. Sir, there is every scope of doubt that incompletion
of Indo-Bangladesh fencing is one of the major causes. May I know from the hon.
Minister when will this Indo-Bangladesh border fencing be completed? I would
also like to know whether the hon. Minister can give some specific time.

SHRI SHIVRAJ V. PATIL: Sir, we have a long international border with
Bangladesh. The length of the border is nearly 4009 kilometres, in the vicinity
of that. And that some of the areas on the border are riverine areas; rivers distribute
themselves into different small rivulets and then they go to the ocean and things
like that. So, because of this geographical position and becaue of this
topographical position, it has not always been easy to construct the fence on the
border. But, may I inform the hon. Member and, through you, Sir, this House
that this task is being completed in two phases; the first phase is complete, and
the second phase is likely to be completed within one month's time. There would
be some small patches where the disputes are there, the length of those small
patches may be in the vicinity of two to three hundred kilometres and that will have
to be done later. That task has to be completed in agreement with Bangladesh
in order to avoid conflicts, and we are talking to them.
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MR. CHAIRMAN: Next question; 310 ...(Interruptions)...
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SHRI MOINUL HASSAN: Sir, kindly allow Mr. Sarkar. ...(Interruptions)...

SHRI MATILAL SARKAR: Sir, eighty-four per cent boundary of the State of
Tripura is surrounded by Bangladesh border. The Minister has told, the fencing is
being raised between 0-150 metres. Sir, I have already pointed out and also
written to the hon. Minister that there are cases where the fencing is erected
between 0 and 400-500 metres from the border, and, within this area, there are a
large number of families falling between zero kilometres and the fencing that is
being done. They are suffering from innumerable problems in grazing their
cows, in ploughing their lands, in marketing, sending their kids to schools and
various such other problems. Sir, the gates of the fencing are also not operated
regularly. That is why,...

MR. CHAIRMAN: Please come to your question. ...(Interruptions)...
Come to your question. Please put your question.

SHRI MATILAL SARKAR: Sir, I would like to know from the hon. Minister
whether their problems would be tackled rightly in the interest of the people.

SHRI SHIVRAJ V. PATIL: Yes; Sir, they will be tackled rightly and in the
interest of the people. ...(Interruptions)...

SHRI MATILAL SARKAR: What are you doing? ...(Interruptions)...
SHRIMATI BRINDA KARAT: Sir, what is he doing? ...(Interruptions)...
SHRI MATILAL SARKAR: Sir, it is a very serious matter.

...(Interruptions)... It is a very serious matter. ...(Interruptions)...

st wumafay ;9 3Q, d BQI...(EIEF:TH)... Please take your seat
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...(Interruptions)... Please take your seat ...(Interruptions)... g %Q, g %Q | =T ST
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SHRI SHIVRAJ V. PATIL: Sir, let me bring to the notice of this House that
there is no fence constructed on the side of our country and the

27



RAJYA SABHA [13 December, 2006]

distance between the border and the international boundary is not 400-500
metres.

SHRI MATILAL SARKAR: Sir, I have given you specific instance.
MR. CHAIRMAN: Let him speak ...(Interruptions)... Let him speak.

SHRI SHIVRAJ V. PATIL: Let me complete. Now, on the borders, we are
trying to construct fence on international borders and where it has not been
possible and where there are disputes, we have agreed to construct the fence away
from the international border, and the distance, between the international
border and this, has been 150 metres. Even this is in dispute. We are trying to
construct the fence on to the international border only. I don't remember when he
had brought this to my notice,...

SHRI MATILAL SARKAR: I have written a letter to you.

SHRI SHIVRAJ V. PATIL: I don't remember that you have written a letter.
But if he brings this to my notice, we will certainly look into it and we will
help....(Interruptions)...

MR. CHAIRMAN: Next question.

Expenditure on NREGS

*310. SHRI RAHUL BAJAJ: Will the Minister of RURAL DEVELOPMENT be
pleased to state that the total expenditure on National Rural Employment Guarantee
Scheme and the type and value of assets created by this expenditure, as on
date?

THE MINISTER OF RURAL DEVELOPMENT (SHRI RAGHUVANSH
PRASAD SINGH): A Statement is laid on the Table of the House.

Statement

NREG Act is a wage employment programme providing a legal guarantee of 100
days of employment in a financial year to every rural household on demand.
Works to be taken up under the Act should be labour intensive with 60% of the
total expenditure to be incurred towards payment of wages to the un-skilled
labourers. The State-wise details regarding status of implementation of the Act,
total expenditure so far incurred by the States in the implementation of the Act,
physical performance of the Act and mandays generated are given in Statement
I IL, TIT and IV respectively.
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